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HIGH COURT OF JUDICATURE AT BOMBAY
APPELLATE SIDE
CORRIGENDUM
No. P. 1603/2010.

Read.— The High Court Notification No. P 1603/2010, dated the
2nd September 2010, Published in the Maharashtra
Government Gazetzé, Part 1IV-C, dated 2-8th September 2010
at page No. 1 to 9.

1. The word “Imdgament” printed in Rule 4, on page No. 3 be read
as “Lodgment”.

2. The word “Close” printed in Rule 8, on page No. 5 be read as
“Clause”. " ' ) '

3. The word “Petitioer” printed in Sr. No. 2 (1), on page No. 6 be

. read as “Petitioner”.

4. The word “vorne” printed in Sr. No. 3(2), on page No. 7 be read
as “borne”.

5. The word “through” printed in Sr. No. 3(3) on page No. 7 be read
as “thorough”. -

6. The word “Petiticer” printed in Sr. No. 5 on page No. 7 be read
as “petitioner”.

7. The word “pleased” printed in Sr. No. 5, on page No. 7 be read as

“pleaded”.
8. The word “prayaed” printed in Sr. No. 11 on page No. § be read
as “prayed”.
Mumbai, MANGESH S. PATIL,
dated the 11th October 2010. Registrar (Judicial-I).
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